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survey no. 23 to 33. This respondent are not the
absolute owners of the subject property. there
being other co owners having undivided rights
In the said property. Inspite of the Applicant

being aware of the said fact, applicant having

annex the said Deed of Sale, the Applicant

without verifying the facts set and deci ﬁf”

niLv-.

implead this Respondent party to the

proceedings, though this Respondent f.a

any activities as alleged by the Applicant in the

application under reply.

. The Applicant is very well aware

Respondent has not violated any gf
provisions of the Forest Act and m pi

said fact the Apphcant ol
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4. The contentions of the applicant that the

subject properties are private forest is baseless
in as much as material produced on record by

the Applicants themselves. It 18 apparqm ha m:.ﬂ e

-n!,_ : ',I
' ¥

¢ EE '._:l':" . - 1. ;
i :- ';-L‘ 'f" '*'.IFJ:’
= 'I'"-'" I_-I-_ ':--I-_I:_.. s

the subject properties are I not classilies

" -

x ""l..'- |

pnvate forest. MﬁfﬁﬂVﬁI‘, md 1_. Tﬂ epshikhz

e

‘u-

Sharma Committee REPﬂrt o h 0
properties are not identtﬁed f_}
A ‘l.-

g .--"'

The said report has atta.mf mf

l:'

such the question of

application on the Purparted_k },ﬂ,a_

ﬂ.- .;i

: "&u; - -1':.-'”-': -
to rely upon 61&31’13‘ e +=-r ‘j '_ the fact 1

|.-" }
| ;-.' A

@ﬂ ti ;,'- 'I\"ﬁ""iﬂ"lf
-"In_ﬂr'T
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CXperts namely committee cma ,.H“E‘““

r i .-' .l- .."'

to the direction of this Hon’bl@”

'.F_.

clearly not identified the sub_]a_

private forest.

Scanned by TapScanner



984

assessment notification 2006. A cogent reading
of the pleadings of the applicants belie the claim
of the applicant that the applicants belong to

the community of a forest dwellers

-ﬁ‘
.
i1 "!'-""
- -i-‘u"-

FHxE "

their social cultural and I"ﬁ;:" sious life is mainls
related to forest ami

inhabitant of the said s
.

Fall T

‘3:&

Applicants claim to be te

h Tt
:- l'1n{ “tM 'ng <o
gt L ® .0 S Y

Village Bali is g pivotal het of
Respondent no. 4 also denies t thalns
forest dwellers and the social il

religious life is mainly relateq

Notwithstanding the said .

the application. It i wgﬁ E “r i

i l“ L

assigned of the subject '?‘:‘Iﬁaa ‘tv at
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Application except for the property bearing
survey no.23/1(P) which is a garden the rest of
the subject properties which are referred at Para

3 of the application are paddy fields.

applicants are the tenants of the part of th
subject property and that all Velips are tenar t

of the subject property. The vagueness of

claim vis a vis the averments contained in Para
3 of the Application belie the claim of the

Applicant, that the subject properties are forest; 3

lands.

9. It 1s respectfully stated that the R

no.4 is the co owner of the aﬁ%

: u.':' r
4 Ei D u-ﬁlf_ﬁ'l F 4?4;?*“ ""“” "“ nspite
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that the present Respondent no.4 are the last

owners. Contents of the Para 3 are denied.

10. This Respondent craves leave to rely on Form I

& XIV of the subject properties referred atPa

i

3 of the Application which describes thena
of the subject properties. The AppIIC nts
deliberately failed to disclose the said f&ﬂf that
the subject properties except for survey no.
23/1 are all identified in the survey records

maintained under Land Revenue Code as PN AR R e

o T

“paddy fields”.

11. The Respondent No.4 states that : ‘he bprc

L. :_

e = e

bearing survey f /1 is identified
o .'.-.._ . L +

b e " &
e, T

1 J
o) PR e S T BT
s Y 0O ﬂ'r_r.ql.l. |';-_--. | L G P
w T = B i I L& L
ot Vo _i‘-_..—.::__ - r

i
el
- N
Foat — alaiE
r
#

1L
!
i
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no. 23/1 which admeasures 1,15,595 sq.mts or
thereabout an area of 1,14,489 sq.mts 1is

identified as a garden and 375 sq.mts 1is

identified as a “dry crop”.

13. This Respondent states that the Sawant and the

Karapurkar Committee appointed ﬁby: " |
.'l. !

Government pursuant to the dlrectmn ﬁ"

202/1995 have identified land for the p
classification of forest within the State
which falls within the ambit of Forest /
in terms of the criteria evolved by th
Government for identifying forest aml )
by the Hon ’b..-lﬁ- Supreme - s

:,

Godavarman caae mf ‘L”“mt to

-'r“iﬂ

1 -.--'.';".:'
For SIR BIO ? {DIA LTE
e ,'||'1' i'.l.h -'.1 =
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14. It is stated and submitted that this Hon’ble V4 //
= Tribunal in OA No. 479 of 2018 after appointing
the Deepshikha Sharma Committee has decided

on the forest cover in the State of Goa by

Judgment and order dated 15.08.2020 the said

finality.

15. As a fact by the judgment rendered in OA No.
&~ 479 of 2018, had given directions to the State of

Goa to notify the properties identified as the

forest. The State of Goa accordingly has notified
.. -ﬁ'::?-g'.-'- R e ....'.J A&
'I-‘L .

the said properties which came to be identifiec

R
private forest land. It ma ybe pertinent to note
P T --E:- R, s SR R~ - Nt M Mt

L
- -..I.I

that the property bea

R, =
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16. It is stated and submitted that the said

judgment of the Hon’ble Tribunal has attained

finality. In fact the State Government had filed

Special Leave Petition against that order in the

5 Gvl
/ﬂx (T~ Supreme Court namely Sﬁf\ \l‘?.pq';nd i V

saild SLP was rejected by o

o
—
ﬂ‘
;--3
ED
~
—
L

17. Tt is stated and submitted that ‘th

ﬂ;

Committee  which otherwise has

,ﬂ_,.
-.',_‘ T-

constituted dunng the pendency Qf he -l;-.-

f:-mf'-: et
~ No. 479 of 2018 infact is incons: QU " ""‘*"’ |

-. 'ﬁ I'l. L :-.rl l _:“_! 11, :
F"“': s

'.u;

1s of no effect in view of the judgem ,,. o
TS TR
o Hon’ble Tribunal in the said C “a

2018.
18. That apart assu H 1ng f‘f.p ;.w :'. ‘

'L--.'
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the Application could have been constituted by
the State government, the Araujo Committee

could not identify the subject properties as // %

forest. It is denied that the subject
natural forest and natural cover d

=
i

and leopards are seen on Occasicm_._.‘-"f'f:';’"f-'*"-'=-'_--5 S

made by the Applicant 'in that e e
specifically denied, e

2
i .‘I .y i

""" =45 nﬁ N
N the fag

TR =
-.- N
. L]
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20. The subject properties of the village of Adnem

are not forest and are recorded as

and garden in the survey records. i

- As a fact the State government at a meeting of a
review committee to review private forest area

identified by inter alia the Araujg ommittee or

Ee _ll""_'"_'-'

}’F .-' -

-l,,

private forest held on 10.06. 20@1» ) ﬂ.;'.]‘.y_‘f_f_';;_j_;__

the said survey number 29 part ﬁffﬁ a

Adnem does not qualify to be a m*f:‘w-‘"'_'_;-ﬁ}

A i
|_,..."

property is listed in serial no. 319 of

.-

representation of the review co nmit: :

qualifying as private forest criteria.

Annexed hereto and marked as Ann a'l_'-'??-?:'-: A is
the copy of the minutes of 11t M
review commlttee to ravle:w the p

-.s?a Ep .
areas identified by sta ""* Level Expert C

L
= it '—_.|

'.r
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(Thomas and Araujo Committee) on private

forest held on 10.06.2021

2. With regards to content of Para 5 :tt ‘is o AR

Specifically denied. It

' stated and submitted '\ 5
that property bearing survey no. 30 to 33 are

paddy fields. It js denied that it is cl&ss.lﬁ;ﬁd as

claim of the Applicant that survey no. 23 and i

l"'".

are identified in the rﬂ-gi*@n-- LT

Il1dl Plan as a fare
ey AL i i s e . J {
= e

aCC(}uI],te ) .:*-: =58 *’h‘
L5, =i

% e
> h ]
i q,. K r"‘._‘::_'ﬂ'-._ -2
(B el R e [ o
[ MM AEATIOMYIT F iy e
-E- i?—-;n hﬁ AwvAdldapull K
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23. With regards to contents of Para 6 which is

: i i -

. e ) gt el
- Y . - ok |

r 4 i ] 3 F ——
B .I ' 1 ) L " ""H
) ? =
F .I| = - |
1 Pl A N

i e "

1I.

b =T ¥ ¥
e e i =S = i

wrongly numbered as 3 are denied. The “*

Respondent no.4 is not the sole owner of the
subject property. The said deed infact sets out
that the Respondent no.4 has acquired

undivided share in the subject properties. The

Applicants has described the property by survey

" number. Form I & XIV sets out who the owners
70 - Al

are. As a fact the Applicants name daesh

= e .
- b
y :
- | L

figure in survey record in as much as mutaﬂt

e

o - a =i
'.':'._&.P ] __'_.h.'l-:,.'h
|

has been effected.

= E S
I

IL._.

-. -.-." -

24. The Respondent no.4 states that the app]l"” 1

-LM

owners of the subject property and

impleaded only the respondent no. 4

£ - = .

the Resp:md I .~; B, B
B2 .::i.-_...—;q,.,-.,-;! U W,

- [ _

'lh oA

i) =a nl
_I-._-.lln_-‘
F Kl
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0
wner. Contents of Para 6 is wrongly numbered

as 3 is Specifically denijed.

.
-_.1
]
0wt @
ol S

as alleged. It is de;

0. 4 has mercilessly
¥ F . ¥ "

o o '.'1.-"_.". .-r_|1- - K |

. L ¥y aAmlrsas] L
W b ALK CC (
k Ll B =L

L2 .
T o B . o
: ': ol - b e A -
SIS il e Ll
- I-.' “ﬁ@f};’;&:‘: >y :I"jhhﬁ: r 8 .1_I_':-_'_Irl:_.l: rr V= P

L SE T e
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i - d
k b O o s e 9. . i
.I\ _-?':' L ‘.’!! ',_‘- r_ 1 IMMERT™5a sy
e e Rty B B B el B ’
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26. With regards to contents of Para 8 wrongly
nNumbered as 5 is specifically denied. It 1s
denied that the Respondent no.4 has begun to
do civil works like tarring the pathways. It is
further denied that the Respondent no.4 is

actively carrying on developmental actlv;ttles 11‘1

the subject properties and the smd a H

._.—u‘
— -""- '

unregulated, unchecked and every wa‘r

[ J -,.'-1 & ‘
day result in damage to the environn R
--:-1-..‘,}‘ -. r-... T A AR

.ﬂ 3

amounts to blatant violation. Cantent; S 'a *_T ar

'II

wrongly numbered as 5 is specﬁcallyf ﬁﬂ

27. With regards to contents of Paraﬁ 9 ";;*"-"

O wronols
- YY1 by

numbered as 6 is denied. It is denig ied that the

Respondent no.4 have mth

commenced  construction vithout

oy 3
e b " ot -
™ = 1T!.-_. =
] =« £__JL I
- _-|- ]

T

i

| -
=

-

penmsmaﬁa; j tted
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28.

Salvador D’silva, Mansoor Shaikh and Mr. Suraj

Ballikar and not to this Respondent no.4. The

reliance placed by the Applicant of the Stop

Work Order Notice makes it clear that this

Respondent no.4 has not undertaken any illegal

activities as falsely claim by the Applicant. The
Perusal of the Stop Work Order belie the case of
the Applicant entirety. Contents of Para 9

numbered as 6 is specifically denied.

With regards to contents of Para 10 wrongly
numbered as 7 is denied. It is stated and
submitted that the question of any forest

clearance does not arise in as much as the land. " = A

which applicants claim to be forest is not forest

covered by the Forest ”GOHW atio
specifically denied that the ute inward in

this ahcaﬁﬂn ra]-. ﬂ % -'i'} 31 4?— I. ‘: .."'H: -:r..' ; e

.L"i
I ‘I- llll .

I'Elag 1" u-*h.?r? J?w
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enforcement of the legal right of the Applica

and to the Applicant relating to

alleged. The dispute pleaded is a pseudo
dispute. Contents of Para 10 wrongly numbered

as 7 is specifically denied.

29. With regards to the grounds raised by the

Applicant at Para 11 wrongly numbered as 8 are

"E

'\.

-|-
-ﬂ
-

that the said grounds urged are m’t

in law the question of this Resp

...'.,...'

forest clearance as sought to be contented

# \t J -"F' _-_:"- 4
» B - 1.{_ : .

¥ rll",.,I-,::.:"-- iil :

the Respondent in Para 8 under the heading as

Ground as the subject pmpertiea “1"&1 4_.

'1
'~, .F:-. .
___

10ore<
‘-L AL

" o b
" ..-l_.--*l---'-"
Lo R

land. Similarly, it is most respectfu
that the Respondent has not un,&

activities in violation of the Pr’ _ Ss,

S5 o

F?G.re-s-t'fAcf and tk "@.-L'_ orest Conservatior

-
- o

!LQ‘H l -ID!#\. LTB

-l..,_- -

'Il.l_ I.F‘

""‘H

-Z l:‘
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reflected and rightly so as the subject properties

do not fulfil any of the criteria for the same to be

classified as private forest.

/ 31. The grounds urged by the Applicant are

nowhere applicable to the facts of the case. The

Applicant appears to be beating around the

bush for the reason best known to them.

=51 57

32. With Regards to content of Para 12 wmnglal WRTIN

.t R
numbered as Para 9. It is demd 1 that

r-‘

Respondent no.4 has indulg_e;g_ in H
2o T S f

severely damaging the ecologi_-' ,': ol

condition. It is further
Respondent no.4 ought to be s ri i

against and directed to takc:

- _'!u. ' :
restitution of the subject p ?f’
J i = : . | g : ‘_ 1- Ti.??:'_-‘ S B

.
A el s e N
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33.

environment. The question of this Applicant
damaging the subject property would not arise.
The vagueness of the contents of Para 9 itself
belie the claim of the Applicant made in the

Same paragraph.

With regards to confents of Para 13 wrongly
numbered as Para 10 under the he&d’iﬂg; as
Limitation it is specifically denied that th& |
present application is filled Wiﬂliﬁ llrmtatwn
when the applicant purportedly became awarc
that the subject properties came to be dwerted |

for non-forestry use in August 2022 Wheu the ;é-. e
S

Applicants sought legal advice and perused th& =

Araujo Report and the Regional Plan of Goa Ift%T

Ll
il n.._!r_ et - !
- — '-.'q.nu . -

is denied that the Respandent no.4 has

1

commenced E.Ctl’{ﬂt}' 111 Ap i g"{%ﬂ* 4 ] ';" :
i1 e ;:' Lo o
that there are any going violations and
j,‘.,.,‘,-"u ..I.r 2‘ _;-:,...- f;"-"'-._l-" R e
Cﬁ l _'_ @i wa_fg tu- € ﬁg}iw}mw nental damagce const:

'I'I'
i
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ELA

continuing cause of action. It is stated that the
SUrvey records in the State of Goa promulgated
In the year 1972 or there about and the survey

fécords in that respect of the subject property
clearly identifies the nature of the subject

land. If one peruses the said Form [ & XIV it

available in public domain for last more than 50

years as such the question of claiming that the

L3

pi e | B

present application is filed within a pe
limitation does not arise. The
Application is infact is nothing but ar:t "“a

"
oy -

process of the court and is liable to be

g ---_‘.'_-._' ::'-.',."_“ =
A ] h! :-.‘3.‘ B | i '.._‘. L

. | Yh
R e ot o
=

Hon’ble Tribunal has

4 ] I"-Il-::‘.':,.' [ I.I-Lll'huz '-"i‘i! :; ':“'nt'}:‘i.' .:: ] g = 4
i
L8
E -
AL : : h _ :1
iy ' ; " b L - ' ==y I
'.. =y - - 4 | . ¥, = i : B _! ; : [ H -_-:: s -\-—“'" I_—L"_
k 5 L d.".- ] s L e e R e WP - — — =
It e




alleged. It is stated that the subject properties
are not classified as private forest nor they fulfil
the criteria to determine it as a private forest. As

such the question of subject matter coming %ﬁ-\'

within the purview of statutes which confer  /

powers to this Hon’ble Tribunal does not arise

. ..I-?I 5

and hence this Hon’ble Tnbunal does: tietibave it
‘i." 'F';ﬂ_.".'-' =9 ‘ :

-
=
.

any jurisdiction to entertain this application.
O .”_:_ ‘T‘;-Iiﬁ__ _,_ _:.. e | |r',_:" —

35. With regards to contents of Par: * o

.i.‘- .'_ -' 4 P

numbered as Para 12. It is denied t hat s':u —P

| usd § -
e
R

.:;TI__,_,_I,L _ -
no equally efficacious remedy availe 'ﬁ* |

I| i o '
F
. CRIE]

Applicants and if the reliefs pre

|I » N
il : 4:':"
| ' 4- Ej% #ﬂ?‘ E&:- Q@E
{ \ ] I?—Jl . ’
; @ - o c4 S i i
1 e —mrf : - - T- IJ'_ l'::‘ h-l ‘Ili N
- B - . Ihir_ ‘{‘.

..-4,.

_— I:I;__ 'r"' ;
. ':T:{il o :T-.'-L;Tl ..]‘:E
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application much less interim relief. ‘

o i

SRR
ey

n'?""'.‘*

e

™

e .

T

R o,

contrary to what is stated herei 1abovel

:.{;_' e

bakﬁn as specifically demﬁdﬁﬂ

Hon’ble Court to dismiss the Ap

T — #
T P
..._..;H: 215
| I

rrrrrr
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Date: ¢ , 7, 7_42—5 Adv. for the Respondent no.4

AT o
1 : I-IJ

. the Defendant No. 4= above namad b ij&g

el
"I“"‘r '-!-..h,

and verify that whatever stated in p" "";f:'

| ok
, :11 s rnatever
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A meeting of the
am in the Conference

Panaji under the Ch

Review Committee was held on 10/06/2021 at 11.00

hall of the Forest Department. Goa Van Bhavan, Altinho
airmanship of Chief Conservator of Forests.

Following members attended the meeting:
E)

Mr. Surendra Naik,

Member
| Additional Collector, (Revenue), South Goa District
2 | Mr, Gopal Parsekar, Member
| Additional Collector

L (Revenue), North Goa District

3 | Mr. Anant G. Samant, Asst. Conservator of Forests | Member
Headquarters, North Goa Division.

4 | Mr. Minguel Fernandes, Asst. Conservator of Forests, | Member

.| Headquarter, South Goa Division.

S | Mr. Yeshwant Bicholkar,

Representative of Director of Settlement and Land
Records, F’anaji Goa.

6 | Shri. Dilesh A. Gauns Desai-Chief Forest S
| Working Plan Division, Pan

Member

urveyor | Spl Invitee |

L aji
7 | Mr. Anisha Kalkoor M., IFS Dy. Conservator of Forests, | Member |
| Working Plan Division, Panaji. Secretary

on taken on decision of the previous
on 05/04/2021. Member Secretary

to all the members.
Thereafter agenda-wise discussion was held. Followin

£ _was discussed
/decided

Agenda item no 11.1 Revq‘ew of progress of ongoing fleld verification &
survey of Private Forest

As per the status update received by Dy. Conservator of Fores
Dy. Conservator of Forests (South), the progress in

of Private Forest as on 09.06.2021 is given below:

ts (North) and s
field verification & survey . | :.

Particulars North Goa  South Goa | Total

Area enumerated (in Ha) 1127 ha 3300 ha 4427ha _
Area qualified(in Ha) 503.35 ha* | 570.00 ha* | 1 72.35 ha* ;
- Area for which Plan prepared (in | 129.59ha* | 17.00 ha* | 246.59a*
Ha ~) - —_— S .1 S S 74 L-

4 i - :_ - —_
! '._:‘ My v = il T 1
170 o A o, SN J

DIK DS/ DIR (ACRT
= = AL Ifiail)

T } S a0l J
g ! SV
: f : =, ré L o
L " :I-.'"' _-I Lk -' N ¥
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*Final slatus

ACF (HQ) of both

the territorial divisions expressed the following difficulties
faced in the fie]

d for survey works which affected the progress of work.
1. Rains, first due to cyclone

eld works during the period.
2. Even on rain free days, due to Covid pandemic and the ongoing curfew,
most of the people are not attending the field survey.

- In few places public Opposition is seen for conducting field survey,
(Naquerim-Quepem, Canacona, Mollem-Dharbandora)

4. Shortage of surveyors. At present we have 8 surveyors in the field and
there is a requirement of 8 more surveyors in the field.

3

As far as the Opposition from the public for conducting field survey works is
concerned, it was decided in the meeting that the public muﬁna ica
OPPOsition needs to be explained about the necessity of conducting field

verification by concerned DCFs n view of Hon'ble NGT order. Further, if the
' , then the same may be reported to the DCF, Wo: 1"

{5 g AR
nodolo Y.
b St

th the onset of monsoon, enumeration

that report and plan preparation works |

are going on. They were asked to submit all reports and plans in two

time. -
Agenda item no 11.2: Review of area qualified as per field verific.
R and after hearing of affected persons.

The Review committee discussed on the public hearing called il
notice no. MS/REV-PF/DVF/WP/2019-20/100 12021

conducted on 05.05.2021 and decided the following:

| Sl | Village- [Survey | Area Decision of the Review Committee e
'No | Taluka Nos. - f"ﬂ’.
1. |Raia of|402/1(P), | 1.816Ha

Finalized as Private Forests as
areas have been demarcated a ter
100% enumeration for the patches |

Salcete | 402/3(P),
Taluka 402 /4(P)

399/1(P), | 1.376Ha qualifying area and canopy density |

1 399/2(P), criteria as per FS] map and|
399/3(P), enumeration sheet has also been |
399/4(P), signed by the objectors. o ‘
399/5(P)
405/1(P) |

':i!‘i'.!ﬂsu.
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- 403, along with objectors/ owners of
| areas provisionally identified as
Private Forests and re-submit ItS
| report. It should be noted that even a
| | small area will qualify as Prvate
: Forest if it fulfills canopy criteria as
|

per FSI map and species critenia in &
patch

| Xelpo-  23/]

| 2 | 13.85ha | An area of 13.85 ha is qualified as
| C“rdﬂ_ of | Private Forest in Survey No. 23/1 *Df
Sattar Village Xelpo- Curdo of Sattan
, Taluka Bl £ i Taluka.
' Uguemoof | 70/1 5.24 Ha | Since there were no objections for |
- Sanguem | 70/2

Taluka

Survey Numbers. 70/1 & 70/2 of
| Village Uguem of Sanguem Taluka
| the committee finalized that area of

- 5.24 Ha as per plan prepared for the
e = . area qualified as private forest.

of non-qualifying areas and remaining
portion of repeated and adjoining survey numbers, etc.

The committee discussed the reports of forest offence cases/tree felling
permissions granted /FCA permissions/fire incidents in non-qualifying
SUrvVey numbers identified based on LISS IV-FCM 2014-15 (FSI)
analyzed through Google Timeline change corroborated by LISS 11l FCM

2012-13.

Regarding review of survey numbers for which plan has been prepared
by Thomas & Araujo Committees, both the divisions were asked to

tails of methodology adopted during survey and plan
preparation of identified private forest area by South/North Goa
Division committees and in response the divisions have replied that as
per the methodology,

committees were to locate the private forest on
ground individually and judge them ocularly

11.

in confirmation with crop
composition and canopy density. They further informed that no actual

counting of trees was done and no plans of Canopy density were used
for identification and demarcation of

private forests while preparing
plans and tree defined under GPTA of 1984 prior to its amendment vide
GPTA, 2016 was considered. In view

of the above, it was decided to
review the survey numbers for which

plan have been prepared by
Thomas and Araujo Committee also as in

case of other survey numbers
except survey numbers already reviewed by earlier Re

view Committee
headed by DCF (Working Plan) and accepted by Honble NGT.
After detailed analysis for non-qualifying survey numbers based on
LISS IV FCM 2014-15 (FSI) same was analysed throu

gh Google Timeline
change corroborated by LISS Ill FCM 2012-13, Division offence case
Tree F‘e:i?,, FCA & Court order etc.

Review Committee found
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additional 322 Sy rvey Numbers which are not qualified as per area and
“anopy cntena for Private Forest (Annexure-I) rt of
Sy Nos were identified and TEPO"‘“!' P d
ewed by the previous review committee an

accepted by NGT. In case of remaining portion of these survey numbers
which were not reviewed by earlier review committee, the present
Review Committee found total 22 Survey Numbers are not having any
additional area of Private Forest after detail analysis through Google

Timeline change corroborated by LISS 11l FCM 2012-13, Division offence
case, Tree Felling, FCA & Court order etc. (Annexure-

IV.  In the previous report 79
which were already revi

)
enda item no 11.4: Review of survey numbers found non-qualifying
areas after field verification.

L. The field reports submitted by Sub-Committees were placed before the
Review Committee and after evaluation, deliberations and discussion

on each reports, the decision of the committee on 29 Survey Numbers
Is enclosed herewith (Annexure-III)

Agenda item 11.5: Any other matter with the permission of Chair

L. For compilation of field data received from the divisions and verification of
'tS completeness and proper documentation. ACF (Headquarters) of both

the terntonal divisions are directed to attend the office of DCF (Working

Plan) twice in a week on every Tuesdays and Fridays.
. DCF (North /South)

are directed to submit the reports of field verification
immediately for furt

her action on the matter. They are directed to ensure
that all the field reports are properly

prepared and authenticated by
members of the

committee before sending it to the DCF (working Plan).
Further, the preparation of maps for the areas which are qualifying after

field verification shall be completed immediately and submitted for further
course of action on the matter.

. It was also decided

that both the territorial divisions shall submit the
detailed status report on total area enumerated in the field, extent of area

qualified as private forest and area for which map prepared on weekly basis

for regular monitoring of field verification exercise.

4. An extensive ground verification, enumeration and Survey exercise on
survey numbers qualifying on area & canopy density criteria is being taken
up in the field for evaluating tree composition criteria. It was decided to

submit another interim report. Based on the analysis, the status report on
the progress achieved in review of private forest areas as on date is shown

as under:

rl Division | Status of review after com pletion of filed enumeration
Total area | Area qualified in field | Plan completed
enumerated survey _ e

North 1127 ha 503.35 ha* 129.59 ha*

| South 3300 ha 1 570.00 ha* 11700 hat

| Total - 14427 ha ~ | 1072.35 ha* [ 246.59 ha*

*Final status to be determined afler hearing of the objectors/representations

enumeration, if decided

and total
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| Total

number of

Sy. Nos
finalized
by

| committee

Interim | 858
| Rf-,purt

At present

—

11236

Meeting ended with the vote of thanks to the chair.

No: MS/ REV-PF/DCF/WP/2020-21 /230
Date: 18/06/2021

The Chief Conservator of Forests, Goa V
The Director Settlement & Land Record

The Director of Agriculture Panaji, Goa

The Dy Conservator of Forests Head
Goa.

CUMULATIVE PROGRESS AS ON DATE
Cumulative pro
Areas as on 10

kress achieved in survey and demarcation of Private Forest
06.2021 is given below:

Sy. Nos

review |

Quajifyiﬁg ' Non qualifying
' Sy. Nos

(ARisha KalkGor M., IFS)
Dy. Conservator of Forests,
Working Plan Division &
Member Secretary
Panaji-Goa.

s Panaji, Goa.

Quarter Goa Van Bhavan, Panaji,
The Additional Collector South, Revenue De

The Additional Collector South, Revenue D

¢partment, Panaji, North.
The Asst. conservator of Forests Headquart

The Asst. conservator of Forests Head
9. Office copy.

< ' WCF (N) ﬁ\] 8% AC (S)

er (North), Ponda, Goa
quarter (South), Margao, Goa.

an Bhavan, Panaji, Goa.

partment, Margao, South.
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tof survey numbers not quali fying private forest criteria reviewed by the Review Committee meeting e g l (

— T_DI"I 10.06.2021
L 5“1‘; Survey numbers
| {dentified u::“:m & | Decision Of Review Comittee after analysit o0 mww
[aluka Village ;?;hl; SHaareaas per | FCM 2014-15(FS1), Google 'ﬂ‘:""::. wee felling.
Goa & ;:-'1? U!;:I-‘h"‘ sy m&”ﬁ tﬁTﬂ?* :
South of Forest Survey ebon vy Nt
Goa SLEC of India.
—+ — 1 d
ol LIRS Y s " J.
s :t"i‘h" do Mundo | 66//1 (M | NON QUALIFY Survey number does nol qualily the crileria of private lorests
B-lr_df--r i Salvador do Munda q_hﬁp‘l NON QUALIFY Survey number does not gualify the cnileria of Pfi"_'l;m
Barder l Salvador do \;.undn 66/2 A NON ‘;U A.'GF‘I’ Survey number does nol qualify the criteria of private forests
\ Bardes ; Salvador do P:‘iundn b6 /) NON QUALIFY Survey number does nol qualify the criteria of privale forests
' . Mardes Salvador dao M:;.h: : 66/4 (p) . NGN QUALIFY | Survey nuimber dovs not q-t-:alify the cntenia of private forests
b l Barde; Slvador o Ml ) 66 ;5 (1) NON QUALIFY | Survey number doos not qualify the criteria of private forests |
4 ]'. Bardes | Salvadonr m,; . ml_“ ql .H‘-.g"l::._ NON QU ALIFY y Sunrrjr number does not yualify the criteria of privale forests
]I Bardes 4\ L_m;,;“h“ do Misnda | ;;? n _E__N_G-h -{;?EEEF\’ _',:r;nqr number does not qualidy the criteria of privale forests
9 ll Bardes, \ &ll\"ﬂl{l‘l- do Munda TG t;;; = -'NDH Qu "\LIF;' ‘E-unr:-y number does not qualify the cntera of private forests
19 \ Bardez l Salv nd:r .-,-!.:1 Mundo l bh /9 NON QUALIFY -. Survey number does not qualify the criteria of private forests
4 Bardez Salvador dq.; Mundo | 66/12 {;, | :::ow QUALIFY | Survey number does nol qualify the eriteria of prvate foresis |
5 S ST Mundao 6h/ 14 NON QUALIFY | urvey number does not qualify the criteria of m
2 Bardez alvadordo Mundo | 322/3(P) | NONQUALIFY | Survey number dows not qualily the criteria of F‘*"‘" ~ = :;L'
14 ey Salvedir o Mo 322/4(p) | NONQUALIFY | Survey number does not qualily the criteria of M I— ;
. E Bardes x 'i:lvndnr do Mundo 322/e | NONQUALIFY l Survey number does not qualily the Criteria of private ke
h Bardez | Salvador do Mundo 122/7 | NONQUALIFY | Survey number does not quahly the criteria of privale forests
o Bardes Salvador do Mundo | 324/1 (p) NON QUALIFY | Survey number docs not qualify the criteria of private for I
o Bardez Salvador do Mund-n Mo/ NON QUALIFY Survey number does not qualify the crileria of rmw ‘!:-
34 Bardez Salvador do Mundo 340/2 NON QUM:I;:' | Survey number dovs not qualify the eniteria of g va _‘ . ‘:ﬂ
= Bardez Salvador do Mundo M0/3 NON QUALIFY | SUrvey number does not uahity hmﬂ*m = ,z‘l’l
2 Bardezs Salvador do Mundo 30/4 NON QUALIFY | Survey number does nol qualify lhmh-wtm_. “"'-‘ ..'.:
2 Bardez Salvadar do Mundo M0/5 NON QUALIFY | Survey number does not qualify the criteria uipnvnh = ﬂ% i
& Bardez Salvador do Mundo 40/6 NON QUALIFY | Survey number does not qualify the criteria of private ‘*"""‘*j}'”:"
e Bardee Salvador do Mundo 20/7 NON QUALIFY | Survey number docs not quality the criteria of rﬁﬂ; _ ,‘ |
E Bardez Salvador do Mundo 0/8 NON QUALIFY 5““"? number does not qualify the criteria of pmur m
- Bardes Salvador do Mundo 340/10 NON QUALIFY e rival =

=

: e s T
1o ; o - - Ir s —I k &
L ddll . ‘I‘ Hﬂ‘h: alnk :J H.l.'-n.‘ \"I I:-'..‘..—: hil r.l. I-‘J I "ﬁ
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| Wardey "-'.I;t\» ador do Mundo l V5571 L NON QUALIFY f
\ Maribes Salvador do Munde i. 33%/2 _ l ]';tm QUALIFY
JL . Maride Salvadar do uum—h. | 355/ \ NBN QUALIFY T |
_+_—|.‘lu-l n.l_t-.r Salvador oo Hul-\qh\ V35/4 h_@a@ i El:rwy number doos not qualily Hw criberia ol prvale foresis
Barde, Salvador do Munde 135/5 NON QU hu”‘ | Survey number does ot qualily e criteria of privale lonests 1
... S e PR L s
ihnh-j | Salvador do Mundo | 153/ NON QUALIFY | Purvey number doss not qualify (e crileria of privale fomsts
2 __tl"h‘f Salvador do Munda I V55/7 _f_;c;;;;;ﬁwh{ E-ur;eir number dovs not quality h_:;ihrhﬂpllﬂm
l Bardes Salvador do Munda N35/8 NON Q‘UM..;F'I' Survey numi-'u;-im:il-[‘uﬂﬂy the cnilena of privale lonests
%_ a H'i“l” Salvador do Mundo -355,!9 NON QUM:IF‘I’ Survey number does not gualify the criteria of prmum
o _u..m.-—; Salvador ;I;u Wunda ¥55/10 NON QUALIFY g Eurvw nmﬁl:m* does not qualily the criteria of pfw-hm
v Bardey, 'ulv.d;-r do Mund.f:l .- 353/11 NON QUALIFY Survey number does not qualify the critena of prvate forests | | :
" : Ennl_w Frnlv;;krr ._'l.;_ Mundao 36/ NON QUALIFY Survey number does not qualify the cnbena of privale lun:h i
& Bardes Eo-t.l.w-.dm: u.l;; M;ndu A56/2 NON QUALIFY | “urvey number does nol qualify the criteria of privale lorests
Al Wardey hlvndn: do Mundo 156/ I';DH QI_: -\;L“:"I' Survey number dows not qualify the criteria of private forests
v Wardes Salvador do Munda A56/4 NON QUALIFY ; gﬂf\'ﬂy number does not qualify the crileria of privale forests
"_1 Bardes ':h'lvadm'_du Muudt;—“_- ';} /5 | N{;;I i:;u ALIFY | Swrvey number does not quahly Uw mmd' -
» AT Salvadordo Mundo | 356/6 | NON QUALIFY | Survey number does not qualify the criteria of pe
- Barder | Ealu;;ur do Humlu— _".5&;? NON QUALIEY | 5“""""-'? number dows not qualify “‘ﬁm ,' ; ,';fh_ .
5 bardez | SalvadordoMundo | 356/8 | NONQUALIFY | Survey number dows not qualify the crileria of priva ﬁf”: |
. 4 Bardez ]t Salvador do Mundo 356/9 NON QUALIFY | | Swrvey number dovs not qualily the critena of pr "I:" T
\! Bardez Socvore 203 NON QUALIFY | Survey number does not qualify “hm-l‘
" Bardes Socorro Yo NON QUALIFY 5““’"! aumber does nol quality m«m
L " Bardes Penhe de Franca 16 NON QUALIFY 5"‘"“"?' number does not Guality Ihlrm-ﬂ”
4 Bardes I‘-.;'Ieu de Franca 110 NON QUALIFY | Survey number does nt qualify HM
FH Bariliez Penbwe de Franca 114 NON QUALIFY | Survwy ““'““:"_*“ ;-Mhmw
B e Penhe de Franca 15 | NONQUALIFY | Survey numbne dovs not qualify the criteria of p
Bardez Penhe de Franca 116 NON QUALIFY | Survey number *HHMH
i Bardes _LF Penhe de Franca KE! NON QUALIFY - wmhﬂﬂfﬁ :
Bardes Penbwe de Franca {RY] NON QUALIFY mmh‘“ﬂh
¥ Bardes Penhe de Frana 1% NONQUALIFY | Survey number does nol qualify
- Penhe de Franca .
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Barder | Penhe de Franca 10 NON QUALIFY wwmmmmﬂﬂi
oac i F:m _1L i SR QUM-FV# I Sy ﬂ_'q;w,'i.m b fon |
The | voirea | 0 | oy [ e et
Bardes Penhe de Franca 149 NON QUALIFY | Survey mh*ﬂﬂmrm"ﬁmw
| Bardes Penhe de Franca 1 -_m NON QUALIFY | Survey number does not quality “'m“;‘“‘"m*m
Rarder, Peate Al P 151 NON QUALIFY | Survey number does nol qualify um_#'wm
Barder -. F:ni'u'dr Frama 181 NON QUALIFY | Survey “““'"""““”"“'ﬁ"’“'m"[w:m'_ I
Bardes Penhe de Fr:nn. r w | biON_QUaLm Survey number does nol quality the criteria of Wﬂm
i Barder Siolim 198 NON QUALIFY Survey number does not quality the criteria of pnﬂlﬂm S
_-__lln_r;;rr_ oo *‘S-;I';m m NON QUALTFY | Survey number does not gqualily the criteria of privale m i < N |
‘.r Bardes Camorlim 168 NON QUALIFY
‘\ ot Camorlim | ;5; il NON QUALIFY
Bardes Assayao 69 NON QUALIFY
"l e | Assapac 128 | NONQUALIFY |Survey ““““'“*‘“""“m
& Bardez | Assagan 129 NON QUALIFY | Swrvey number does not qualify th
S Parra M | NONQUALIEY | Survey mumber docs not qualify theen
oI En Bar;e.r_ Parra 3 NON QUALIFY | Susvey mh“mﬂ' Lol e~
2 Barlez Parra N2 NON QUALIFY | SUrvey number does not qualify the crler e
(o [ Sares e Terekho! 14/1(p) | NONQUAUFY | Survey number dovs not quabfy the criteria of priva
) ?f“ Pernem Terekho 13/1(p) | NONQUALIFY | Survey number dovs not qualify ¢ ol
4 Permem Terekhol 15/1-A(p) | NONQUALIFY 5“""‘*“‘""""""““‘"‘"“!” eria of §
2 Fernem Arambol 185/1(p) | NONQUALIFY | Survey number does not ;-ﬁfh - ' : .._:-j *
N B Arambol 186/1(p) | NONQUALIFY | Survey number docs nol qualify the cr
ok B + Pations 154/1(p) | NONQUALIFY | Survey sumber does not qualily the criteria of private
s Perih Paliem 155/1 (p) | NON QUALIFY | Sursvy sumine ‘i""-':“‘l'-""'fl"'"_' Titeria of priva
51 e Paliem 155/3(p) | NONQUALIFY | Survey number does mot qualily the _ |
“ 1 Povem Paiem 155/4() | NONQUALIFY | Survey mumber dos mot sty e crtrsa of private
L Dharbandora Coudli 168(p) | NON QUALIFY I
| NON QUALIFY | SUrvey mumber does not asbly the o

......
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on
Mor mugac Daberliny l M w:ﬁ:fjfl Survey number dows ot qualify the eriteria of privale fuvosts .
Mormugao Dabolim '1 9 NON QUALIFY 1 Survey number dors not qualify the critena ol privale i
_:hmnup,au Dabodim ‘ 13 NON QUALIFY 4_5-"“'“"-']' number mﬂmhc;ldﬂﬂﬂhm
Mormugao Dabusdim B ..]:f-{____ 3 ;.?N QUALIFY | Survey number does pol gualify hmehl‘Hll |
Mormugso Dabeoliny l -11_’! |_ ; ] NON QUALIFY | Survey number does not Yuality the critena of F‘m‘m
. <1 J
| Moromagan | Dabotm \ B/LC | NONQUALIFY | Survey number docs nol qualify the eriterss of private fonsts i
H:nrmur,sm | [hl:hm ¥ W/1A NON QUALIFY | Survey number dis not ualify the criteria of private lorests |
Mormugao \ Du;mhm i W/B NON QUALIFY | Survey number dovs nol qualily the criteria of private lorests
‘1 Mormmpan Dnt;ﬂ; | M/ C il NON QUALIFY S“rwy number does nol qualify the critena of private forests i
; k Mormagac T Dabolim WD | NONQUALIFY | Survey number does not qualify the criteria of private forests
| Momugao ' Dabolim a W/1-E NON QUALIFY | 2urvey number does not qualily the cnitera of private forests
- Mormuyao l = Dabolim /1-Eq N(;I"':l_}l;.i.t Iy | Swrvey number does nol qualily the criteria of private forests
7 Hu-rnm;u ¥ - ﬁﬂ-h,“m | /1 F NON QUALIFY Survey number doss not qualify the crileria of private fonests
) Mormugao II Dabolim y;; I_ i3 ;{J; QUALIFY | Survey number does not quality the criteria of private lorests
! -x Mormugao \ 3 Dabolim 39/1 | NON QUALIFy | Survey number does not qualily the crileria of privale forests
| i ,lr"'-h'muﬁfn _ _Dahnlim 46—;1 i; NON QUALIFY | Survey number does not qualify the ﬂﬂﬂhﬂml -
\E‘ _Mnrm_u F0 ~ Issorcim 2 '] NON Qum.trf | Survey number does not qualify Vie crileai
\ 5 Mormugao Issorcim 3 i| NON QUALIFY | Survey number does not qualify the criteria of p _ -
TS M Chicolna j 7 | NON QUALIFY | ““rvey number does nol qualify “‘m“‘mi
' i Mormugao Chicolna 2% NON QUALIFY | Survey number does not qualify h“ﬁ“ﬂ’m
v e Cortalim 101 NON QUALIFY | Strvey number does not qualify *‘“""‘*m
e Cortalim 102 NON QUALIFY | Survey number does not qualify the crileria of priv. P'W"
L Cortalim 12 NON QUALIFY | Survey number does not qualify the criteria of p _
L Mormugao Corlalim X 127 ND!:J QUALIFY | Survey number dows ol qualify the criteria of m
i) 1 _h‘lr;r_n*:_uﬂdu Cortalim 19 | NONQUALIFY | Survey mumise does not quality the criteria of Fﬁﬁl-f
14 s Cortalim 120 NON QUALIFY | Survey numbes doxs not qualily the criteria of private
ke | Mormugao o e 218 NON QUALIFY | Survey number dovs not qualify the criteria of private]
1261 Mormugao Cortalim 209 NON QUALIFY | Survey number does not qualify the critera of m
57 T . __Enﬂa;'l o NON QUALIFY | Survey number does not uality lhettilunuf o
R oo Cortalim 222 | NONQUALIFY | Survey number does not yualify the criteria of priv o
it L Ve Cortalim 223 NON QUALIFY | Survey number dovs not qualify the criteria of e
-y . :-:-' :',
\ / £ 22
/i
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Morse.pec B ! b F \ﬂ;@m h—hh-ﬂﬂﬁc_-ﬂpﬂ_;ﬁ |
_ Meormapmo Conratiom > . NON QUALFY 1h*mu*nﬁﬂ-d”£ﬁ _ )
& | _\kr-r,m Cexishans %2 NON QUALFY Surees semier S ot gascrs B cnicve of prevaar e | h
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._ Moy Cortale _l 73 i NON QUALIFY | —==voy smmber does oot queadiy the cnlerss of pravale foscsss
Pﬁ‘ Vb v g Cortaiem | |
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0

NON QUALFY ih—lndnnﬂqﬂl!hmﬂm
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e R R T e
H\_""_"‘"’""ﬁ“‘ ' e 1 s T“mm m*hﬂﬂvmdm
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145 Mo Ea:lr:hhm 1N 1L NON QUALIFY Ehﬂrmﬂnﬁm“mumﬂ Ee
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Oarn . : 2
- Cortalin 257 | NONQUALIFY | Survey numiser docs ot qualify the criteria of private forests
——
Mormugao " 1 e
; ot Cortatiny MR/ | NONQUAULIFY | Survey number does not qualify the criteria of private forests
|
Maormu 1 g i
R W  Cortatio /1| NONQUALIFY | SUrvey number does not qualify the criteria of private forests
Murim B S WSS
55 1R Cortalim 2%/ NON QUAI 1KY 5““"’7 number does nol qualify the crteria of privale lorests ’
' Mormugao e i :
| , *T_ Cortaliny FANTA NUN QUAl “.-y Survey numbee does nol qualify the criteria of privale forests
||. |
| Mﬂn“unm\
k | 4 Cortalim 215/1 NﬂN QUALIF’I" Survey number does nol qualily the critenia of private lorests
| Mormugao T —
< | f o4 :amh 76/7 HON QUALIFY | Survey number does not qualify the criteria of private forests
Morm - i M A .
. o upan _-‘.I“‘h"lﬂhﬂt" 239!5 NON QUALIFY Sum number dowes nol I]llllﬂ’y Lhe erileria dpﬁﬁ.{p forests
Mormugan = =
- 1 R___ _ _Sum*unh- 213 . NON QUALIFY Srurwy number does nol qualify the criteria of privale loresis
I \ Mﬂrmum SI.I. L o e | —
eb— s no NON QUALIFY | Purvey number does not qualify the critoria of privale forests
Mormug, | e oy e
_lh_l._\‘l. s jT i Sancoale nEs NON QUALIFY Survey number does nol quality the ¢ riteria of privale loresls
Miﬂ'ﬂ'mﬂma Sancoale ¥ “ e ——
— - oale _4;,—“._-“0“ QU&L“—\' Survicy number does not yualify the eriteria of prvate loresls
i Ormiugao Sancomle 14 NON QUALIFY Survr}' number doses ol q""‘m.'f “‘Mﬂ =7
4 — —e ) f_
h‘ 3 - — — E:' < | ine ]
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| LRIy e ke e
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Momugao Sancoale SR
5 ) v 9 NON OU Sury number does - S S i e e
Rl e | NovQuaury | Suny R e
OrmMugA Sancoale » s = ..
g 2 NON QUAL urvey number does not yuahify the e
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Ormug a0 Suncoale |
7T s s ki QUAH—F‘: Survey number does nal qualify lhﬂ:ﬂhﬁnnf
p= _inn_ug.m Sancoali Y3 NON QU ALIFY Survey number does not qualify the ;ﬁmd’ O
| A i
| Muormugun Sancoale 9% S !
e | ¥ NON QUALIFY urvey number does
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: oMU Suncoale 05 s ' LMl
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